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. [Tra",latlo"l . 
SHRI DALBIR stNGH: It bas Dot 

, come to our notice' and if somethiol has 
come to tbe notice of tbe hon. Memtter. 
tben he may kindly' write 10 u.. We will 
inform bim accordina1y. 

• MR. SPEAKER: Please do sometbiol. 
'Along with it. I would like to po!nt out that 
the spaciog in the O,O.A. colonies is not 
proper. You must .. see to it. There mu~t 

be some breathing space in 'he colonies 
otherwise tbey ~ould be ,reduced to. con­
crete jung'e. I have seen this position in 
maoy ptacet. 

(EnglilhJ 

(IIJterrupt/olu) 

PROF. MADHU DANDAVATE: He 
must chanle the number of bis 5pectacles. 

( Intc'_,uplloIt6) 
" 

'Didrlbatlon of Laad undt'r Rboodaa and 

Gr •• dan Mo.eRlt'llts 

·167. DR. KRUPASINDHU 8HOI: 
, 'ViII the MlDi~ter of A( 'RICULT URE b" 
pleastd to !'I'ate : 

(a) the total land "Jonated undel the 
, Bhoodan and Gramdan mO\'f'ment!9, the 

land di4Jtribulrd so far and tbe land tbat 
awaits distribution; 

fb) the reasons for delay in distribution 
of land with area of land donated and dts­
tribut(d s:\ far; and 

(c) tbe steps envis81cd lor earJy disfri­
bution of the remaining land 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF kURAL DEVELUP. 
MENT IN" fH8 MINISTRY OF AGRI. 
CULTURE (SHRI RA.~ANAND 
YADAV) : (a) to (c). A statement i'l,ven 
below. 

Sfatelhtot 

(a) and (b). Out of 45,88,381 acres of 
land donafed. 21 .. 49,883 acre~ have ~en dis.' 
tribute" 80 far leavinM 23.38,"9$ aert.s or lAnd 
for dis1 f ib4titlt}, The realQn. fOf DQD. 

diatributioa of rtmalolna land U indicated 
by 101M States are Don· placement 'Of $iona­
lion' -deeds(Oan patr.. lor confirmation 
before revenuo officers. tbeir pendency witb 
tbem for setutiny. donated land beioa still 
In possession or donors or under unautho­
rized ~upation or iQyolved .in Uti,ltiop or 
unfit for cultlv.,ion etc. 

(c) Tbe Stale' Governments have been 
advised to expedite distribution of remaloina 
bboodlo laod. , 

DR. KRlJPASINDHU 8HOI : Mr. 
Speake" . Sir, if you will read the answer 
and tbo atatement. 1 tbink it will be • lon, 
answer, and the bon. Mloi.ter must bave 
aiven tbe detail. or the Bboodan movement 
in each Stale. So, ftnt ""bat I want to, 
know (rom the hoo. Minister il 'he lotal 
number or acret or land. He had liven a 
ftaure or 45,88 lakh Icre,. bUI in the previ. 
ou, report (rom tbe Oovernnlenl they have 
liven a fiaule of 46 88 lakb acres. It is • 
maUtr or juu1ery of stlUislic,. \\'ill the 
hOD. Minister look up and State Ihe State­
wile tctat acrease of dlsctibuhon of the land. 
that bas bten distributed under tbe Bhoodao 
Ylana move men! and wbich States are heinl 
doinl bener and which are the State, which 
are Dot doing beuer ? 

( Traflslalltm) 

SHRI RAMANAND YAI)AV : Mr. 
Spelker. Sir, iI il truo that c{)rrect filum 
are not availahle with us and I want to reply 
to tbe question of 'be hOD. Mtmher witb 
whatc\,er fiau,e~ are availabJe wi.h us. In 
Andhra Pradesh. J.9S.S09 Berts of land hat 
been donated (Jut of which one lakh acre, 
bave been distributed. About 95.000 acres 
a're left. In A~sam. 940 acres have been 
donated and the eotire'land hat been dis .. 
tributed. In Bihar. 21.19,670 acres 01 land 
hac; been donated ... (/"tt'rrllplion~) ••• 

(/nttrrllpilolu) 

[&llIlh) 

SURI SAIPIJDDIN CHOWOfiARY : 
He sbould bave aiven tbe$e detail, in tbe 
statement. 

SURI RAMANAND YADAV 
He has •• lced. ror It. He 
."Iot' to ~oow thete ~et.U ••.. (!n te rr up t Ions} 
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He bas put • quoatiOD tbat I mould live aU 
, tbeIe detailt. 

SHRI P. KOLANnAIVBLU: Sir, ,', be . 
lbouJd ba .. aiyen all tbeN detaU, 10 tbe 
statelDODt itself. 

SHRI RAMANAND YADAV: But be 
hu uked I que.don. If you -waDt tbe total, 
tbeD I can liYe tbe aal"r ia detail. 

MR. SPEAKBR : DoD't let beatod"rtom 
eitbe, 'ide. You cad ,lay it on tbe Table of 
the HOUN. 

. SHRI RAMANAND YADAV: If be 
like.. J caD lay it on tbe Tabie or the 
Houso. 

DR. KRUPASINDHU 8,HOI : I do 
..,ee" Sir, because I bave lot an tbole 
atatildes. So, be can IIY it on the Table of 
the Houte. 

{TranI/Olio" ] 

SHItI RAMANAND VADAV: Ilball 

'ay it on lbe Table. 

( £lfgll.tlt 1 

SHRl SAIPODDIN CHOWDHARY: 
What is tbe position 10 Welt Ben .. ' ? 

DR. KRUPASINDHU BHOI: Sir. 
ba~d on my first tu.,plem~nl.ry, J would 
like '0 know tbat out of 46.88 11th beetam 
of 'and which b •• been donaltd, how many 
bectares are cuttivable, . how many hectares 
are culttltable, bow many hecIarn are aban­
doned land. how many hect.re's are forest 
'and, bo- many ht'ctares are undtr lidption 
and how many hedlm bave not beeD veri-
fied .•• (JIf'~rrllpll("'$). 

MR. SPBAKER. : Thh can be lupplied 

to you. J ,bink. 

" OR KRUPASINDHU 8HOI: Also. 
............ _. tt.e Mtnlstef il aware I)' the fact 

Wl~\t~. " i wb~b 
that tbere i. a Shlvramlo Comm ,tee 
has been constituted and wbo.b~r they bave 
included in 'bat commIttee • poph,:t 
and a hydroloabt 10 that tbe oultut • 
fbbab\e or any other ty,. of 1884 CAD be 
determIned \'Jy them, and .110 wbetber the 

Committee tt •• lUbin"'" •• ""POrt T' 

PROP. MADHU DANDAV~TE: 
He baa foraottoD tbat bow ma.,y are under 
mutafloD. 

SRal RAMANAND YADAV ': .Sir, 
. this it a State subject. The State Govern­
meDt diltribu... land tbrnuah tbe Bhoodao 
halides. Eac:b State bas it. own law and 
tbe Samiti. bave been formed 8CCOfdiDlly. 
Tbe Samilis undertake tbe work of land 
diltribution. ,J do not have tbe filures 00 

tbe basil of whicb I could st.ce as fo bow 
mucb of land ia fit (or cultivation. bow 
mucb is under Jitiption and so 00. It IS 
very ditBcult to' say because the ftgur~s are 
witb the State OovernmtDt and Dot with tbe 
CeDer •• 

So far as · tbe SlvramlD Committee is 
cooceroed. tbe Centre hal constituted if so 
that tbe land donated under tbe Bboodan 
YoJna cOuld be suryeyed and disposed of as 
early a. possible. It ia the respolllibilhy of 
tbe State OOYOfome.nt to implement t be 
Sivaramao Committee Report. ' The Centre 
bu rorwarded 'be. report co the State 
Oovernments. If tbe hon. Member wants I 
cln read it out. 

SMRI C.K. KUPPUSWAMY: Sir I , 
"'ould like to know from tbe hon. Minister 
bo'tY mucb lind bas been received by tbe 
Oovernment under Blloodan and Gramdan 
movemeDls in Tamil Nadu.. whether the 
eqtire land received under tbe above scheme 
in Tamii Nadu bas been distributcd or not • 
and if nOl, the quantum of land remaioiol 
for distribution in Tamil Nedu. 

[TrQlUlllI"'" ) 

SHRf RAMA~,AND YADAV : Sir, in 
Tamnnadu, 24.387 acrn of land bas been 
donated under the BhoOdan scbeme out 
of whicb 24,294 acres have been distributed. 
Only 27 lerts of land i. le't for distribu­
tloa. 

{.,II." ] 
SHRI P.B. PATIL: It bas been .t.t~d 

that 22.49,883 .ores or land bas bt"en 
dittributed. It is common experience that 

l'o~ fItll9b ~~~ ~fl' dia,rfb"ted ~~f 
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Bhoodan OramdeD Ichemes arc 'Qot beiDa 
cultivated actually because tbe land which 
bas been given to persons ale poor and 
tbey orl tbeir own cannot cultivate' tbe 
land v.itbout tbe "s~i'tance of tbe State 
Goveroment. It is common experience thlU 
assistance is Dot' beiDi .'veo and so, tbe 
land which bas been distributed is nOI beina 
ac,ually cultivated, I would ""e to know 

~ 

from the Government whether any, ,suss-
meDt' b is been made by tbe Oovtroment? 
Out of the land which has been .di~tributed 

whetber all tbe land is being cultivated O( 

not? 

[ TraM/allon] 

SHRI RAMANANO YADAV: Sir, 
each State grants a certain amount every 
year to' the Samitis. Tbe Centre bas also sent 
luidelines to the State Governments under 
the IRDP. NREP. RlEGP co aUot tbe land 
donal~d under the 8boodao scbeme to the 
people JivinS bt-tow the poverty line. 
Finaneial anistance bas also been liven to 
such people under IRDP, RLEGP, NREP. 
to develop the 'and in case they are eligible 
for it. 

(Englllh] 

SHRID.B. PAT1L 
been done or Dot? 

Has as~essment 

SHRI RAMANAND YADAV No 
ass~ssment. 

MR: SPEAKER : It is 8 matter which 
res's with the State Govtrnntent. 

Plan to Boost Production or Ff'rfiUser. 
by IIi'FCO 

*168.' SHRI DHARAM· PAL SINOH, 
MALIKt : 
SHRI PRAKASH CHANDRA: 

Will tbe Minister of AGRICULTURE 
be pleased to slate: 

(a) whether the Indian Parmers Ferti. 
lizer Co-operative Limited bas drawn up 
a corporate plan for the ':ominl de~ades to 
bOO!1 the production of fertiJjstrfl in tbe 
country; and 

, (b) if 10. tbe details ~f the pJaa and 

t~~ ,f\lq~, ~"QC,I~4 for .t~o pYfPQR ? 

THE MlNISTER OF STATE IN THB 
DEPARTMENlS OF FERTILJ~eRS IN 
THE MINISTR.Y OF AGlllCULTURB 
(SHRI R. PRABHU) : Ca) ttnd (b). Tho 
Corporate Plan propated by Indian Parmers 
Ferlili~r Co-operative L,imited for 1986-~6 
aims at 'increasio. production in tbe 
elis'iol plan~ by' revampiol and rctrofittiDi 
IS well as apen,iop of production 'acilities 
by accina a new Utea Ammonia Plant. The 
Corporate Plan also invis81td ('nvia.ace 
seuing up ot a HOPE ba. manufacturing 
unit. Tbe total iovescment il about 
R s. 2300 crore,. The plan is set to 
be considered and approved by the Board 
of Directors. 

( rrall8lallon] 

SBRI DHARAM PAL SINGH 
MALIK: Mr. Speaker, Sir. I had asked 
from tbe hon. Minister about the details of 
the I'lao drawn to bOl)sl production of 
ferlttisers. 'The d~tails have not been 
provided. I find tbat 80 per ceot· of the 
people siuing in this HO&l\e claim to be the 
repr~sentatiyel of the (arme.s and also 
e41pouse their cause. Bur the faC1 is that the 
rl.wd,rain prices are increasing at a 
proportionately le"'st'r rate chan the prices 
of (t rtilizers. The fertiliser prices are 
iocrea~in8 sharply and its quality is decHninl. 
In this connection, I wotlld like to know .he 
Statewise stock of imported f~rtilizers wit.h 
the Ferliliser Corpor8tior. of 'India 7 Is it 
'true that the prudocri\'e capacity of .his 
fertilizer ktpt in stock ha, exhausted 1 
What W8' the anlOunt of foreign t"xchan8c 
spent. on importiDI thi, rercHiler in l'tock 
and what "",'tpS have the O(l\'ernment taken 
for 'he di~po5al of this harmful ~tock? 

Along with it. it has also come '0 our 
notice Ibat adulterated f~rtilizet ha. been 
supplied to our fnrmen. \\'hat n:tcasures 
do the Government pr(lposfI '0 takt in this 

,"regard? How many case. have been 
registered and whether the agency holders 
have bteo penalised in r,t~8rd to those c;ases 

·or not? ' . 

SHRI R. PRABHU: I do not a~ree 
that tbe rerstlizera prices have been on the 
iocrease because tbe rertiliesrs price to-day 
is tbe same .s on 1st July, 1981 and it Is 
59Uio, at 1\1. ~3'O p'r . $onQC' 9f Vre". 




